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No. 397(2)ILXXIX-V-1 I 0-1( ka)-10-20

Mucci LUCA710W. Man.b 05. 2010 

IN pursuance of the provisions of clause (3) of Ankle 348 Of the Constitution, the povernor.  is 

leased to order the publicaiion of the fcillowing English translation of the Uttar Pradesh.Rajya Vidhan 

,Maridal Sadasya Aur Adhikari tatha -Maittri Sukli-Spvidha Vidlti (Sanshodhan) Adhiniyam, 2010 (Uttar 

Pradesh Adhinivatii Sankhya 9'of 2010) as passed by the Uttar Pradesh Legislature and assented to by the
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THE UTTAR PRADESH STATE LEGISLATURE MEMBERS AND OFFICERS AND

MINISTERS AMENITIES LAWS (AMENDMENT) ACT. 2010 

(UP. ACT NO. 9 OF 2010) 

[As passed bv the Uttar Pradesh Legislature] 

AN 

ACT 

jiwther to amend the Uttar Pradesh State Legislature (Members E1170h011eniS and 

Pension) Act, 1980 and the Uttar Pthdesh Suite Legislature (Officers Salaries and 

Allowances) /la, 1952 and the Uttar Pradesh Ministers (Salaries, Allowances and 

Miscellaneous Provisions) Act, 1981. 

IT IS HEREBY enacted in the Sixty-first Year.  of Republic of India as follows :- 

CHAPTER-I 

Preliminary 

I. This Act may be,  called the Uttar Pradesh State Legislature Members and 

Officers and Ministers Amenities Laws (Amendment) Act. 2010. 

CHAFFER-B 

Amendment of the Uttar Pradesh State Legislature (Members' Emoluments and 

Pension) Act, 1980 

In section 3 of the Uttar Pradesh State Legislature (Members' Emoluments 

and Pension) Act, 1980. hereinafier referred to in. his chapter as the principal Act. in 

sub-section (1) Ibr the words "three thousand rupees" the words "eight, thousand 

rupees" shall be substituted. 

In section 4 of the principal Act lin-  the words "fifteen thousand rupees" the 

words "twenty two thousand rupees" shall be substituted: 

In 'section 15-A of the principal, Act .fin-  the words "six thousand rupees" 

the words "ten thousand rupees" shall be substituted. 

In section 18-A of the principal Act in clause (a) foil the words "six 

thousand rupees" the words "ten thousandirup.eershall,bestibmingeiL 

In section 24 of the principalAct.in  subrsectitin 

Shoo title 

Amendment of 
section 3 of U.P. 
Act no. 23 of 1980 

Amenthnent of 
section 4 

Amendment of 
section 15-A 

Amendment of 
section 18-A 

Amendment of 
section 24 

Amendment Of 
section 26-A 

(a).  for the words "six thousand rupees" the word "seven thousand 

-rupees" shall be substituted; 

(b) for the words "five hundred rupees"' nppearinw in the firs- proviso. 

the words "seven thousand rupees" shalt be substituted. 

7. For section 26-A of the principal Act the following section shall be 

substituted:.--- 

."26-A (I) If a sitting member, dies during the tenure of his or het

Family 	office. the spouse of such member shall be entitled 

Pension to a family pension equal .to 50% pension inherwis

Admissible to the deceased member at the time of death, for the life-time ot

such spouse. 

(2) If an ex-member, who is entitled to a pension unde
sub-section Cl) of section 24, dies. the spouse of such ex-member shall be 

entitled to • a family pension equal to 50% of pension of such
ex-member at the time of death. for the life-time of such spouse: 

Provided that if the spouse is entitled to a salary under section 3 or a 'pensio

under subrsection (1) of section 24 she/he will .not be entitled to receive family

pension under sub-section (,1) or sub-section (2). 
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Amendment of the Uttar Pradesh State Legislature (Officers' Salaries and 

Allowances) Act, 1952 

8. In section 2 of the Uttar Pradesh State Legislature (Officers Salaries and 

Allowances) Act, 1952, hereinotier referred to in this chapter as the principal Act, in 

sub-section (1) for the words "five thousand rupees" the words "twelve thousand 

rupees" shall be substituted. 

. 	9. ln section 4 of the principal Act, in sub-section (3) for the words "ten 

thousand rupees" the words "fifteen thousand rupees" shall be substituted. 

CHAPTER-1V 

Amendment of the Uttar Pradesh Ministers (Salaries. Allowances and 

Miscellaneous Provisions) Act, 1981 

Amendment tiI 

section 2 or Up. 
Act no. I I of 

1952 

Amendment of 

section 4 

10. In section 3 of the Uttar Pradesh Ministers (Salaries. Allowances and 
Amendment or 

Miscellaneous Provisions) Act, 1981,- 
section 3 of U.P. 

Act no. 14 or 

(a) in sub-section (1) for the words "five thousand rupees" the words 1981 

"twelve thousand rupees" shall be substituted; 

-(b) in sub-section (2) for the words "four thousand rupees" the words 

"ten thousand rupees" shall be substituted. 

STATEMENT OF 01311ECTS AND REASONS 

The pay, allowances, pension and other amenities admissible to the members and officers of the 

State Legislature and to the ministers have not been revised for a quite some time. In view of the price rise 

and escalation in cost of living it has been decided to revise the same so that they may serve the cause of 

their constituency in a meaningful manner by amending the Uttar Pradesh State Legislature (Members' 

Emoluments and Pension) Act:  1980. the Uttar Pradesh State Legislature (Officers Salaries and 

Allowances) Act, 1952 and the Uttar Pradesh Ministers (Salaries. Allowances and Miscellaneous 

_Provisions) Act, 1981. 

It has been experienced that the spouses of deceased members and ex-members of legislature have 

been facing hardship and have been living in penury. In difference to the dignity of office which they have. 

held it has also been decided to provide for making, in the aforesaid Apt of 1980, provision for family,

pension to the spouse of the deceased members and ay-members of the State Legislature. 

The Uttar Pradesh.  State Legislature Members and Officers and Ministers Amenities LaWSI.  

(Amendment) Bill. 2010 is.introduced accordingly: 

By order. 

P.V. KUSFINVAII

Sachir. 
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No. 2243(2)/LXXIX-V-1-19-1(ka)-16-19 . 

Dated Lucknow, December 27. 2019 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 

pleased to 6rder the publication of the following English translation of the Mantri (Vetan. Bhatta Aur 

Prakima Upbandh) (Sanshodhan) Adhiniyam, 2019 (Uttar Pradesh Adhiniyam Sankhya 19 of 2019) as 

passed by the Uttar Pradesh Legislature and assented to by the Governor on December 26, 2019. The 

Gopan Anubhag-1 is administratively concerned with the said Adhiniyam. 

THE UTTAR PRADESH MINISTERS (SALARIES, ALLOWANCES AND 

MISCELLANEOUS PROVISIONS) (AMENDMENT) ACT, 2019 

(U. P. Act no. 19 of 2019) 

[As passed by the Uttar Pradesh Legislature Assembly] 

AN 

ACT 

further to amend the Uttar Pradesh Ministers (Salaries, Allowances and 

Miscellaneous Provisions) Act, 1981. 

IT IS HEREBY enacted in the Seventieth Year of the Republic of India as 

follows :- 

(1) This Act may be called the Uttar Pradesh Minister S (Salaries. 

Allowances and Miscellaneous Provisions) (Amendment) Act, 2019. 

(2) It shall be deemed to have come into force on November 6, 2019.- 

In section 3 of the Uttar Pradesh Ministers -(Salaries, Allowances and 

Miscellaneous Provisions) Act, 1981 sub-section (3) shall be omitted. 

U.P. Ordinance 	 3. (1) The Uttar Pradesh Ministers .(Salaries, Allowances and 
no. 5 of 2019 	

Miscellaneous Provisions) (Amendment) Ordinance, 2019 is hereby 

repealed. 

(2) Notwithstanding such repeal, anything done or any action 

taken under the provisions of the principal Act as amended by the 

Ordinance referred to in sub-section (1) shall be deemed to have been 

done or taken under the corresponding provisions of the principal Act as 

amended by this Act as if the provisions of this Act were in force at all 

material times. 

Short title and 

commencement 

Amendment of 

section 3 of U.P. 

Act no. 14 of 

1981 

Repeal and 

saving 
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STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Ministers (Salaries, Allowances and Miscellaneous Provisions) Act. 1981 

(UP. Act no. 14 of 1981) has been enacted to consolidate and amend the law relating to 'the salaries, 

allowances and other facilities to the Ministers of the State of the Uttar Pradesh. Sub-section (3) of section 

3 of the said Act provides that the salaries.  of every Minister, Minister of State and Deputy Minister shall 

be exclusive of tax payable of such salaries (including perquisites) under any law relating to income tax for 

the time being in force, and such tax shall be borne by the State Government. Since the income tax is being 

paid by every citizen in the State who comes under the ambit of income tax law, the said Ministers shall 

also be responsible for the payment of income tax, Besides the payment of the income tax of the said 

Ministers was being paid by the State Government for the last 35 years. After due consideration it has been 

decided to amend the said Act to omit the said sub-section (3) of section 3, so as to make the said Ministers 

to take there responsibility of payment of income tax themselves. 

Since the State Legislature was not in session and immediate legislative action was necessary to 

implement the said decision, the Uttar Pradesh Ministers (Salaries, Allowances and Miscellaneous 

Provisions) (Amendment) Ordinance, 2019 (UP. Ordinance No. 5 of 2019) was promulgated by the 

Governor on November 6,2019. 

2. The Uttar Pradesh Ministers (Salaries, Allowances and Miscellaneous Provisions) 

(Amendment) Bill, 2019 is introduced to replace the aforesaid Ordinance. 

By order, 

J.P. S1NGH-11, 

Pram ukh Sachiv. 
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No. 1564(2)/LX.X1X-V-1-20-1(ka)-16-20 

Dated Lucknow, August 31, 2020 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 
pleased to order the publication of the following English translation of the Uttar Pradesh Mann i (Vetan, 

Bhatta Aur Prakirna Upbandh) (Sansodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 13 of 
2020) as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 28, 2020. 
The Gopan Anubhag-1, is administratively concerned with the said Adhiniyam. 

THE UTTAR PRADESH MINISTERS (SALARIES, ALLOWANCES AND 

MISCELLANEOUS PROVISIONS) (AMENDMENT) ACT, 2020 

(U.P. Act No. 13 OF 2020) 
[As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

further to amend the Uttar Pradesh Ministers (Salaries, Allowances 
and Miscellaneous Provisions) Act, 1981. 

IT IS HEREBY enacted in the Seventy First Year of the Republic of India 

as follows :- 

(I) This Act may be called the Uttar Pradesh Ministers (Salaries, 
Allowances and Miscellaneous Provisions) (Amendment) Act, 2020. 

(2) The provision of section 3 of this Act shall come into force with 
'effect from the date of its publication in the Gazette and remaining provisions 
shall be deemed to have come into force with effect from April 1,2020. 

In sub-section (1) of section 3 of the Uttar Pradesh Ministers 
(Salaries, Allowances and Miscellaneous Provisions) Act, 1981 hereinafter 
referred to as the principal Act, the following proviso shall ,be inserted, 

namely :- 
"Provided that the Chief Minister, every Minister, Minister of State 

(Independent Charge) and Minister of State shall be, from April, 2020 to 
March, 2021, entitled to only Seventy percent of the salary, Constituency 
Allowance and Secretarial Allowance payable to them per month." 
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Amendment of 
section 4 
Repeal and saving 

In section 4 of the principal Act, sub-section (3) shall be omitted. 

(1) The Uttar Pradesh Ministers (Salaries, 
Allowances and Miscellaneous Provisions) (Amendment) 
Ordinance, 2020 is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any 
action taken under the provisions of the principal Act as 
amended by the Ordinance referred to in sub-section (1) shall 
be deemed to have been done or taken under the corresponding 
provisions of the principal Act as amended by this Act as if the 
provisions of this Act were in force at all material times. 

U.P. Ordinance 
no. 4 of 2020 

STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Ministers (Salaries, Allowances and Miscellaneous Provisions) Act, 
1981 (U.P. Act no. 14 of 1981) has been enacted to consolidate and amend the law relating to the 
salaries, allowances and other facilities to the Ministers of the State of the Uttar Pradesh. Sub-
section (1) of section 3 of the said Act provides that the Chief Minister, every Minister, Minister 
of State (Independent Charge) and Minister of State will be entitled, throughout the term of his 
office, to a salary of forty thousand rupees per month. In view of the special circumstances 
arising out of the Covid-19 pandemic in the State of Uttar Pradesh, it is very necessary to have 
sufficient financial resources available with the State Government. After due consideration, it had 
been decided to amend sub-section (1) of section 3 to provide that the Chief Minister, every 
Minister, Minister of State (Independent Charge) and Minister of State shall, from April, 2020 to 
March, 2021, be entitled to only seventy percent of the salary, Constituency allowance and 
Secretarial allowance payble to them per month. 

Since the State Legislature was not in session and immediate legislative action was 
necessary to implement the said decision, the Uttar Pradesh Ministers (Salaries, Allowances and 
Miscellaneous Provisions) (Amendment) Ordinance, 2020 (U.P. Ordinance No. 4 of 2020) was 
promulgated by the Governor on April 11, 2020. 

Further, sub-section (3) of section 4 of the said Act provides that a Government 
residence shall be allotted to a former Chief Minister of Uttar Pradesh at his/her request, for 
his/her life, on payment of such rent as may be determined from time to time, by the Estate 
Department of the State Government. But the Hon'ble Supreme Court, in Writ Petition (C) No. 
864 of 2016 (Lok Parahari through its General Secretary Versus The State of Uttar Pradesh and 
others), has struck down the above sub-section 3 of section 4 of the said Act. In view of this, sub-
section (3) of section 4 of the said Act is proposed to be removed. 

Accordingly, the Uttar Pradesh Ministers (Salaries, Allowances and Miscellaneous 
Provisions) (Amendment) Bill, 2020 is introduced to replace the aforesaid Ordinance and to in 
corporate the above amendment in the said Act. 

By order, 
I. P. SINGH-11, 
Pramukh Sachiv. 
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